
 

Date: 22nd June 2026 

To, 

The Secretary, 

Central Electricity Regulatory Commission, 

6th, 7th & 8th Floors, Tower B, 

World Trade Centre, Nauroji Nagar, 

New Delhi - 110029. 

Ref: Public Notice No. L-1/261/2021/CERC dated 20.05.2026 

Subject: Comments/Suggestions/Objections on the Draft Central Electricity Regulatory 

Commission (Connectivity and General Network Access to the inter-State 

Transmission System) (Fourth Amendment) Regulations, 2026 dated 20th May, 2026. 

Respected Sir, 

We thank the Commission for inviting comments/suggestions/objections on the Draft Central 

Electricity Regulatory Commission (Connectivity and General Network Access to the inter-State 

Transmission System) (Fourth Amendment) Regulations, 2026. 

At the outset, we wish to place on record our appreciation of the Commission's continued efforts to 

strengthen the General Network Access (GNA) framework. Since their notification, the GNA 

Regulations, 2022 have been instrumental in advancing the vision of "One Nation, One Grid" by 

enabling non-discriminatory open access to the inter-State Transmission System (ISTS) and providing 

generators the flexibility to access the grid. 

We respectfully submit our comments, suggestions, and objections for the Commission's kind 

consideration as set out as annexure -A.  

  

 Yours faithfully,  

Sachin Sharma 

AVP Regulatory  

Enfinity Global  

Email: ssharma@enfinity.global  

Mob: +91-9999205779 
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Comments & Suggestions on CERC Draft (Connectivity and General Network Access to the 

inter-State Transmission System) (Fourth Amendment) Regulations, 2026. 

 

S. 

No. 

Clause / 

Regulation 

No. 

Draft 

Clause/Regulation 

Comment/Suggestion Rationale 

1 Regulation 

4.1 

Timelines for project 

implementation are 

linked to grant of 

Connectivity and 

associated milestones. 

A minimum implementation 

period of twenty-four (24) 

months from the date of 

issuance of Final Grant of 

Connectivity may be 

provided for Solar, Wind and 

ESS projects unless the 

applicant opts for an earlier 

Connectivity date. 

 

 

A minimum 

implementation 

period would 

improve project 

execution certainty 

while maintaining 

regulatory 

discipline. 

  

In certain cases, 

Connectivity 

becomes available 

due to surrender or 

revocation by 

another entity, 

resulting in 

significantly 

reduced 

implementation 

timelines compared 

to those envisaged at 

the time of 

application. 

2 Regulations 

4.1(c), 5.2 

and 5.4 

Minimum Discharge 

Duration for ESS 

"...ESS shall have 

minimum discharge 

capacity (in MWh) 

equivalent to two times 

the Connectivity 

quantum (in MW)." 

An entity granted 

Connectivity for ESS shall 

be permitted to revise the 

discharge duration prior to 

the effectiveness of GNA, 

subject to compliance with 

the minimum discharge 

duration prescribed under 

the Regulations and without 

change in Connectivity 

quantum; 

 

 

 

 

If a developer wants 

to increase the 

discharge hours the 

regulation allows 

that under 5.2, 

whereas in case if 

developer wants to 

decrease the 

discharge hours 

within the 

connectivity 

quantum granted, 

the regulation 

doesn’t provide any 

clarity on that. 

However in both 

cases, the developer 

is maintaining the 

discharge within 



 

granted connectivity 

quantum and there is 

no impact on Grid 

Infra in both the 

cases, as we are 

revising only MWh 

Capacity, there is no 

any change in MW 

quantum. Therefore 

both increase and 

decrease for 

discharge of BESS 

should be allowed 

provided the min 

benchmark 

maintained by the 

developer as 

specified in 4th 

amendment.  

3 Regulation 

5.2 

“Provided also that the 

installed capacity for 

meeting technical 

compliances at the 

Point of Injection (POI) 

(as confirmed by the 

Nodal Agency after 

studies) shall not be 

counted under installed 

capacity for the purpose 

of seeking Connectivity 

at ISTS.” 

There should not be 

application for this 

additional installed capacity 

for technical compliances. It 

may simply be intimated to 

CTUIL, without 

necessitating a separate 

application. 

The revised 

installed capacity is 

just for meeting the 

technical 

compliance. It may 

simply be intimated 

to CTUIL, without 

necessitating a 

separate 

application. 

4 Regulation 

5.11(a) -New 

Request- 

Allow 

Renewable 

Power Park 

Developer 

(RPPD) 

Connectivity 

for non solar 

access  

Presently, CERC Suo 

moto order 

SM/14/2025 dated 

8.12.2025, RPPD is 

made eligible to apply 

for non-solar hours 

access under RoFR 

only under the GNA 

Regulations. RPPD is 

otherwise not an 

eligible entity to apply 

under regulation 

5.11(a) of the GNA 

Regulations to avail 

non-solar hours access 

other than for availing 

right of first refusal 

RPPD should be an eligible 

entity to apply under 

regulation 5.11(a) of the 

GNA Regulations to avail 

non-solar hours access 

irrespective of RoFR period.  

Renewable Power 

Park Developer 

shall also be an 

eligible entity to 

apply non-solar 

hour access 

connectivity 

irrespective of 

RoFR, because if an 

RPPD allocates 

solar-hours access 

connectivity to 

generators within 

the park and 

subsequently 

secures non-solar 

hours connectivity 

under the generator 



 

under Regulation 

5.11(b) of the GNA 

Regulations. 

mode, there is no 

clear mechanism for 

allocating such 

generator-mode 

connectivity to the 

same set of 

generators. 

 

5 Regulation 8 

– Conn-BG1, 

Conn-BG2 

and Conn-

BG3 

Connectivity-related 

securities are required 

to be furnished through 

Bank Guarantees. 

Insurance Surety Bonds 

issued by IRDAI-registered 

insurers may be permitted as 

an alternative to 

Connectivity Bank 

Guarantees, subject to terms 

specified by the Nodal 

Agency. 

Ministry of Power 

has adopted such 

instruments in 

various standard 

bidding documents 

covering renewable 

energy and 

transmission 

projects. 

Permitting similar 

instruments for 

Connectivity-

related securities 

would align the 

Regulations with 

prevailing 

Government policy. 

6 Regulations 

9.3  

“or 18 months prior to 

the firm start date of 

Connectivity” shall be 

substituted with the 

words “6 months prior 

to the firm start date of 

Connectivity” in sub-

Regulation 9.3.1 of 

Regulation 9.3 of the 

Principal Regulations. 

The change of source should 

be allowed at least two (2) 

times Prior 6 months to start 

date effective GNA in place 

of start date of connectivity 

without levying any 

fee/charge.  

 

 

The change of 

source should be 

allowed at least two 

(2) times Prior 6 

months to start date 

of GNA. As you 

understand that 

there are huge 

alternative iteration 

of use of 

connectivity to take 

for customers 

meeting their 

demand to revise the 

capacities in line 

with requirement of 

project sizing.  

Provided that a second 

source change shall be 

permitted with a fee of 

Rs 50,000/MW to the 

extent of change of 

source. 

The change of source should 

be allowed at least two (2) 

times Prior 6 months to start 

date of GNA without levying 

any fee. After 2nd time 

change of source it should be 

levied fee as under:  

 

3rd time – INR 30,00/MW 

It is recommended 

that two source 

changes be 

permitted without 

levy of charges, 

considering 

practical factors 

such as plant sizing, 



 

4TH Time – INR 4000/MW 

5TH time – INR 5000/MW  

land constraints, and 

PPA requirements. 

7 Regulation 

11A (4) 

The draft amendment 

refers to "Parent 

Company" for the 

purpose of compliance 

through group entities. 

The term "Parent Company" 

may be replaced with 

"Holding Company" 

throughout the Regulations 

which incudes affiliates 

companies too.  

The Companies Act, 

2013 recognises and 

defines the "Holding 

Company" and 

"Subsidiary 

Company" under 

Sections 2(46) and 

2(87). 

  

However, the term 

"Parent Company" 

is not specifically 

defined. 

Section 2(87) of the 

Companies Act, 

2013, recognises 

that a company shall 

be deemed to be a 

subsidiary of the 

holding company 

even where such 

control is exercised 

through one or more 

intermediate 

subsidiaries. 

8 Regulation 15 Connectivity utilisation 

flexibility is available 

between a Holding 

Company and its 

indirect subsidiary or its 

affiliates  

Similar flexibility may be 

extended to indirect or step-

down subsidiaries or its 

affiliates forming part of the 

same ownership and control 

structure, subject to 

compliance with applicable 

conditions. 

Renewable energy 

projects are 

commonly 

developed through 

multiple SPVs 

established for 

bidding, land 

aggregation and 

implementation 

purposes. 

  

The Companies Act, 

2013 recognises 

subsidiary 

relationships 

through 

intermediate 

entities. Where 

ultimate ownership, 



 

Connectivity 

quantum and project 

characteristics 

remain unchanged, 

extending the 

existing flexibility 

to step-down 

subsidiaries and its 

affiliate’s would 

facilitate efficient 

project 

implementation 

without affecting 

transmission 

planning 

assumptions. 

9 Additional 

Comment - 

3rd 

amendment- 

regulation 8.2 

(a) 

Provided that if the 

entity (i) proposes to 

construct the terminal 

bay(s) on its own under 

Regulation 12.4 of 

these regulations, or (ii) 

seeks Connectivity at a 

terminal bay 

constructed or being 

constructed by another 

Connectivity grantee or 

an entity covered under 

Regulation 17.1(iii) of 

these regulations, or 

(iii) seeks Connectivity 

through electrical 

system or switchyard of 

a generating station 

(application covered 

under Regulation 4.1(e) 

of these regulations ), 

no Conn-BG2 is 

required to be 

furnished. 

Separate Conn BG-02 

should not be a prerequisite 

from each SPV when a lead 

generator has already 

submitted the required 

CONN BG -2 for the 

common bay/ infra.The 

regulator is requested to 

modify the regulation 

accordingly.  

Example; If a single 

terminal bay at 220 

kV has been 

allocated on a 

shared basis to three 

SPVs, and the Lead 

Generator has 

already furnished 

Conn BG-02 of INR 

3 crore 

corresponding to 

that bay, fully 

covering CTUIL’s 

exposure in relation 

to bay construction 

and associated risks. 

Requiring the other 

two SPVs, who 

share the same bay, 

to additionally 

furnish separate 

Conn BG-02 would 

amount to securing 

multiple bank 

guarantees for the 

same risk and the 

same physical asset, 

creating a 

duplicative and 

unwarranted 

financial burden 

without any 

additional risk 

mitigation for 

CTUIL. 



 

10 Additional 

Comment - 

5.10(f) 

Request for change in 

land parcels can be 

submitted only once by 

the applicant. 

It should be allowed multiple 

times before start date of 

effectiveness of GNA.  

During project 

development, 

changes in land may 

become necessary 

due to factors such 

as land acquisition 

challenges, title 

issues, RoW 

constraints, local 

approvals, and site 

suitability 

considerations, 

which are largely 

beyond the 

developer’s control. 

Since the 

developer’s key 

obligation is timely 

commissioning of 

the project, 

providing flexibility 

for change in land—

without affecting 

capacity, injection 

point, or technical 

parameters—is 

essential to ensure 

adherence to COD 

timelines. 

 

11 Additional 

Comments - 

No provision 

regarding 

extension of 

timelines for 

submission of 

deficiencies 

Minor procedural 

delays of a few days 

may occur due to 

internal approval and 

process.  

CTUIL may permit 

extension up to 15 days for 

submission of 

rectification/clarification for 

the observed deficiencies by 

CTUIL in submitted 

application.” For any query 

raised by CTUIL which 

leads to filing a 

representation/petition with 

CERC for clarification or 

removal of difficulties in 

those cases the application 

status should remain open or 

on hold and compulsorily 

should not be rejected as it 

leads to loss of advantage wrt 

to inter se priority disposal of 

applications by CTUIL.  

Such limited 

discretion would 

avoid 

disproportionate 

consequences and 

filing of removal of 

difficulty petition 

arising from minor 

delays while 

maintaining overall 

implementation 

discipline.  

 


